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SHRIMATI MARGARET ALVA: Sir,
I wnat to ask the hon. Minister whether
it is a fact that a number of foreigners
whose passports have been impounded in
the past have recently been allowed to
come into India from abroad and have
visited various places in the Punjab and,
in fact, one of them came to India with-
out the passport with your High Commis-
sioner frorn London and was allowed to
go all round the Punjab on his specific
intervention. And how many such cases
of foreieners without passports having
been permitted to enter India have come
to the notice of the Home Minister?

[ RAJYA SABHA ]

to Questions 36

SHRI I. K. GUJRAL: Sir, I strongly
refute the allegation that somebody came
here without a possport.

SHRIMATI MARGARET ALVA: Sir,
I will write to the Minister giving the
details' of the date, the name of the per-

son and the places he visited in Punjab
swithout a passport.

SHRI 1. K. GUJRAL: Yes, I confirm!
the places he visited. But it is a wrong
allegation that he is without passport and
.without permission.

- MR. CHAIRMAN; Question Hour is
over. -
(Interruptions)

SHRIMATI MARGARET ALVA:I
raised it last weelc. But even the Foreign
Minister did not deny when I raised it.

MR. CHAIRMAN: But now he is
denying it. *

SHRIMATI MARGARET ALVA: Sir,
he came with the Indian High Commis-
sioner from London...

SHRII. K. GUIJRAL; He did not

come with the High Commissioner. That
is number one.

MR. CHAIRMAN: He came separate-
ly.

SHRI I. K. GUJRAL: Yes. No. 2. She
Must  keep in mind the fact
(Interruptions) Let me speak.

AN HON. MEMBER: Sir, Question
Hour is over.

SHRI 1. K. GUJRAL: She must keep
in mind the fact that we have drastically
revised the black-list, and I stand by it.

WRITTEN ANSWERS TO QUESTIONS
. New National Highways in Gujarat

*385. SHRI ANANTRAY DEVSHAN-
KER DAVE:
SHRI CHHOTUBHAI PATEL:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Government have received
certain proposals for new National High-
ways in Gujarat; if so, which roads are
proposed to, be declared as National
Highways in Gujarat during the 8th Five
Year Plan; and
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(b) whether Government propose to
make the Ahmedabad—Kajkot road as a
four-lane one; if so, by when the project
would be finalised?

THE MINISTER OF SURFACE
TRANSPORT (SHRI K. P. UNNI-
KRISHNAN): (a) Yes Sir. Since the S8th
Plant is not yet finalised, it is too early to
say when any of the roads proposed
might be declared as National -Highways..

*(b) No, Sir. However,alength of
15.8 Km of this road is already 4-lanes
or being developed to  4-lanes, and 4-
laning of another 1.2 km is included in
the Annual Plan of 1990-91.

Incentives for the North-Eastern Stales

*386. SHRI RAMSINH RATHWA: '
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry had recom-
mended some special measures and incen- m
tives for establishment of trade and indus-
try in the North-Eastern ~States with a'
view to ensure comprehensive- develops,
ment of those States;

(b) if so, the details thereof;

(c) whether it is a fact that his Minis-
try had also recommended some relief in
the fiscal laws for the enterprises/indus-
tries in the North-Eastern ~ States; if so,
the details thereof; and

(d) what were Government's decisions
on these recommendations?
THE MINISTER OF HOME AF-
' FAIRS (SHRI MUFTI MOHAMMED!
SAYEED): (a) No, Sir.
(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

loss of Jobs and  Properties by the
Indians Returning from Irag and Kuwait

*390. PROF. SOURENDRA BHATH

TACHARIJEE: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether a large number of Indians
"are still held up in' Kuwait and Iraq;

(b) whether it is a fact that those who
have returned here have become jobless
-and that their property abroad are in
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danger of confiscation or  wrongful
possession;

(c) if so, the details thereof; and

(d) the action being taken in the

matter on an urgent basis?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRII. K. GUJRAL); (a)
Before the current hostilities number of
Indians in Kuwait and Iraq was estimated
tobe 1,72,000 and 9,000 respectively.

A large number of these Indian nationals
eare still in Kuwait and Iraq.

- (b) to (d) Government are not aware
of any decision by the local authorities
in Kuwait and Iraq to render those who

-have come back jobless or to confiscate
their properties'. However, Government
are conscious that a large scale scheme of

. rehabilitation is likely to becpme neces-
sary. In the view of Government, this

" will 'have' to be part of a national effort

.involving .the Central and State Govern-
ments, and other governmental and non-

" governmental agencies.

Terrorists arrested in Jammu and Kashmir
*391. SHRI ASHWANI KUMAR:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of terrorists arrested
(monthrwise) in Jammu and Kashmir
during each of the last 3 years and also
since 1st January, 1990;

(b) the number of those who have
been released without prosecution dur-
ing the same period and the reasons
therefor;

(c) the number of terrorists who have
been prosecuted and sentenced by a court
of law; and

* (b) whether all arrested terrorists have
been put in Jammu and Kashmir jails if
not, the number of those who have been
lodged outside the State?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMED SAYEED):
(a) to (d) A statement is laid on tha
Table of the House.



